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DISTRICT JAIL, SHILLONG, MEGHALAYA

1. Date of Visit: [ visited Shillong District Jail on April 1 & 2, 2014,
both days around 11. 30 AM. I was accompanied by Shri. B. Mawlong,
MCS, ADC, Shillong-cum-Superintendent, District Jail, Shillong. The
senior-most Jailer, Shri. Union Kyndiah, was also in attendance.

2. Introduction: This Jail was last visited by Shri, H. Marwein, IAS,
Principal Secy., Govt. of Meghalaya, on 14/01/2011. Looking through
my old inspection note of this jail done on 16/9/2000 as IG Prisons, 1
find that this jail was built some. time: during. the: :880’s. It was meant
to accommodate 150 inmates (135.M5 IS FJ. '

3. Prison Population: Today, there are 405 inmates (M-398; F-7) which
show overcrowding at its worst and human rights violation at its
grossest. One of the reasons for this overcrowding is the presence of
inmates from different districts, different sub-divisions and different
courts where there is no jail. These are Nongpoh (Ri Bhoi District),
Nongstoin (West Khasi Hills District), Mawkyrwat, Mairang and Sohra.

The breakup of the inmate population is as follows:

Sl | Name of | KMs

UTPs Convicts Total
No. | Courts from
] Shg. Male Female o
01 | Shillong 2 207 -5 42 254
Court
— | 02- 4 Nongpoh 70 51 2 01 -~ — | 54
Court
03 | Nongstoin 110 | 56 Nil 05 61
Court
04 | Mawkyrwat 70 23 - - 23
Court
05 | Mairang 60 08 - - 08
Court
06 | Sohra Court |50 |0S - - 0s
Total 350 7 48 {Male) 405

Their classification is as follows: e

Page 1 of 7



DISTRICT JAIL, SHILLONG, MEGHALAYA

Si. No. Type Male Female
01 MPDAs : 09 -
02 Sessions 19 01
03 ' UTPs 324 06
04 Convicts (SI) 16 -
05 Convicts (RI) 32 -
Total 398 7 = 405

In other words, out of 405 inmates only 48 are Convicts (SI + RI), while
the rest 357 are UTPs. A further classification of these UTPs is those
facing trait after a Charge-Sheet has been filed in a court of law by the
police and those whose cases are still under investigation by the police at
the police station level.

Of these 357, 170 are- facing trail while the cases of 187 are under— .

investigation by the police. These figures are:

SNo. | Court Pendi_ng Pending Tot
L Tre;il-_ o Inv-estigation _
01. Session Court, Shg 31 13 . 44
02. CIM, JMFC, Shg = |44 — -- - |98 142
03. Spl. Judge, | 12 04 16
Nongstoin
04. ADM, Nongstoin 17 22 39
05. Nongpoh Court 22 31 53
06. Sohra Court 03 02 05
07. Mawkyrwat Court 08 15 23
08. Mairang Court 06 02 08
09. District Council Court | 27 27
Sub-Total 170 187 357
10. Convicts 48
TOTAL 170 187 405
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DISTRICT JAIL, SHILLONG, MEGHALAYA

4. Staff: There are 81 staff members in District Jail, Shillong. This
includes the Senior Medical and Health Officer as well as the Armed
Branch of the Jail Department. One post each of Asst. Jailor, Craft
Instructor and that of a Cook, are vacant. Qut of the 46 male warders,
as many as 23 of them have been appointed on an officiating basis,
some of them since the year 2012. Every six months their services are
terminated and the next day they are re-appointed. This is also a
human rights violation of sorts as these officiating warders do not
have any security of service or other benefis emanating from a
permanent Government job.

The strength of the staff is at Annexure ‘A’ while the list of
permanent staff and that of officiating s:aff is at Annexure *B’. Most
of them are housed within the jail complex in Type II and Type IV
Quarters. A sketch map of the entire jail complex is at Annexure 'C’.

5. Land and Building: The area of the jail complex is 5.6 acres.
There is a high wall enclosing the entire jail complex. A total of 4
Watch Towers also exist. However, of them, one is damaged. An
Armed Branch component of the district police, man the watch towers.

There are 9 wards, including the High Security Ward and the Female
ward to house the inmates. However, there is a tremendous amount of
over-crowding in the male section of the jail as noted earlier. The
situation is such that inmates are sleeping below the beds of
other inmates of all the wards. '

As per Rule 701 of the ‘Rules for Management of Jails in Assam’
contained in ‘Assam Jail Rules’ Part III made under the Prisoners Act,
1894, (Annexure ‘D’), the accommodation capacity required for each
inmate is laid down. Owing to non-observance of this rule, a massive
over-crowding of this jail is seen.

Further, Rule 284 of the 'Rufes for Management of Jails in Assam’
contained in ‘Assam Jail Rules’ Part III made under the Prisoners Act,
1894, (Annexure ‘E’), provides for the dimensions of the bed allotted
to each inmate. The fact that the vast majority of the inmates are
forced to occupy the space below the bed of another inmate and to
sleep on the ground, is a grave violation of human rights of such
inmate.

The number of inmates, the dimension of the wards and the authorized
capacity of each ward is detailed below:
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DISTRICT JAIL, SHILLONG, MEGHALAYA

Wards L B Sq. Ft | UTPs | Convicts | Tot. | Authorised
Capacity
I 57 ft 1717 ft | 569 76 03 79 27
11 34ft |17 ft | 578 44 0 44 16
111 32ft |17 ft | 544 0 21 21 16
v 12ft |17 ft [ 204 19 01 20 6
vV 66ft |17 ft | 1122 01 02 03 31
VI 25 ft | 16 ft | 400 78 04 82 11
VI S4ft | 27 ft | 1458 149 04 -53 40
Kitchen | 25ft |16 ft 65 05 70
Hospital | 44 ft | 19 ft | 836 14 08 22 15
Female 07 - 07 15
GFloor 45 ft | 29 ft _.
1% Fi 211t | 16 ft
2" F 14 ft | 16 ft
High 04 - 04
Security | 27 ft | 29 ft
1 F 17 ft [ 29 ft
2" Fl
Total ... 357 48 405 | 177
6. Sanitation: The overall sanitary condition in the jail premises is

—satisfactory. The Female Ward, with only 7 female’inmates, is far cleaner
than the rest of the area with 398 male inmates. The Jailer pointed out a
much-needed drain constructed recently which has kept the campus of
the jail clean-inside the wards. However, proper cleanliness-cannot.be
maintained owing to the sheer overcrowding. Also, there are only two
sweepers for the entire jail complex. This is considered to be vastly
inadequate for the large number of inmates, the number of wards and

—for the administrative block. - L

7. Food and Kitchen: There is a cook shed for all the male inmates
of the jail. Besides the two cooks, one UTP and 2 Convicts help in the
daily cooking of food. The cooking facility for female inmates is Iocated
within the female ward complex. There is cooking gas ‘available here.

8. Clothing and Bedding: There are no uniforms for the 48 convicts who
are supposed to wear a convict’s uniforms as per Rule 235 of the 'Rules
for Management of Jails in Assam’ contained in ‘Assam Jail Rules’ Part III
made under the Prisoners Act, 1894, (Annexure ‘F’). Also, mosquito
nets are not provided by the jail authorities. The mattress given to the
inmates, who sleep below the beds of other inmates, appears to be in
dire need of replacement.

9. Education: The Jailor, Shri Union Kyndiah, has done a good job
by starting an Adult Literacy Programme since his joining here in
“Shillong Jail in the year 2012. Three convicts have taken it upon
themselves to teach the illiterate, but willing inmates, Khasi, English and
Hindi. Classes are held from 1 pm till 3 pm. In the Khasi section, there
are 18 students while other 20 inmates attend the English and Hindi

Sections. A Tetter was written to the District Coordinator, Sarva Shiksha
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DISTRICT JAIL, SHILLONG, MEGHALAYA

Abhiyan on November 7, 2013. However, the SSA has not responded till
date. A photocopy of the letter is at Annexure 'G’.

10. Prison Industries: In the female ward there are 8 sewing
machines. Unfortunately, 6 of them are out of order. While interacting
with the female inmates they expressed a desire to learn sewing but as
there were no teachers, there was no one who could teach them. As
such, even the two operational sewing machines are lying idle.

In the male section, the carpentry unit is deing well as there is an
instructor available. As such, good pieces of furniture are being produced
by this unit. T was informed that orders are received from outside the
prison for custom-huilt furniture. Weaving with plastic cane is also being
done. The hot-house, with plenty of plants, is also available. A photo
copy of a letter written by the Superintendent, District Jail, Shillong to
the Industrial Training Institute, Shillong is at Annexure *H’.

11. Interviews: This facility is granted everyday to the inmates,
except Sunday and holidays. The timings are from 12 noon to 3 pm with
limit time of 10 mins. per inmate. Each inmate is allowed a visitor once a
week. The place for this interview can accommodate 4 inmates at a
time. For the female inmates, a separate interview area has been ear-
rmarked.

12. Correctional programme:  There are no Counsellors in this
District Jail. However, NGOs like Kripa Foundation, Impulse NGO
Network, Meghalaya Aids Control Society as well as a number of
religious bodies, visit the jail quite often. A chart showing their allotted
date and.time, is at Annexure 'I’, ol

13. Recreational Activities: Indoor and outdoor games like chess,
fudo, carom, volley-ball, are available for both male and female inmates.
Some musical instruments, like guitars, are also available.

14. Health and Hospital: Dr. Tyngshainlang Wallang, the Senior Medical
and Health Officer, along with a pharmacist, are available in the jail
premises. Also, there are 2 medical attendance and 3 convict helpers for
the 22 sick inmates in the hospital wards. The Doctor feit handicapped
by the lack of female medical attendant and a female nurse to help him
treat the female inmates of the jail. Free medicines are provided by the
National Rurai Health Mission (NRHM} and by the Director Health
Services (DHS). Those medicine which were not available either with the
NRHM or the DHS, are bought from Government-approved firms in the
open market.

15. Remission: Remission is practised in the jail as per the norms
contained in Annexure ‘1. In 2013, one convict by the name Yobin, was
granted remission. This year, two convicts, namely, Salman Makhroh
and Albest Mylliempdah, were granted remission in their sentences.

16. Leave and Parole: This is being practiced here.
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17. Pre-mature Release: There are two convict in Shillong Jail who
deserve to belreleased pre-maturely. Life convict, Shri. Himson Shira
was arrested on 11/4/1998 and sentenced to life imprisonment. He
completed 14 years of his sentence on 10/4/2012. He completes 20
years of his sentence on 10/4/2018. He was not granted any remission
as he was not assigned any work owing to his mental health. He was
admitted to Meghalaya Institute of Mental Health and Neurological
Sciences (MIQ’IHANS) Shillong on three occasions, that is, on
22/09/2005, 01/03/2007 and 10/07/2007. His case is placed at
Annexure ‘K‘.é

Similarly, Shri. Anil Basumatry was ‘convicted on 14/09/2006 and
sentenced to Iife imprisonment. His due date for release is 08/09/2024.
However, he has been diagnosed with complete blindness and is a fit
case for pre—m‘fature release. His case is placed at Annexure 'L’

|
18. Status of Investigation and Trial pending against UTPs:

There are 187 inmates who are incarcerated in Shilfong Jail, whose cases
are under investigation by the police at the police station level. Some of

these cases are 3 years old. The details are:
; ‘. .

Year No. of cases
L 2012 04
T - ' 2013 43 7
2014 140
- | -------------------- -
Tot: 187

There appea'gl's to be a strong need to appeal to the Magistrates
concerned tolrelease those inmates who are behind bars for over 60 or
90 days as peér provisions of 167 CrPC. This would not only iook after the
human rights'of these inmates but would also de-congest this jail.

19. Appeal: Olnly one case from this jail is pending in the Supreme
Court. This refers to a father-son team of Shri. Dwik Lyngdoh and Shri.
Santibok Kharnao;r Their advocate has moved their joint appeal in 2012

in respect of FTC (S25/2006) ufs 302/34 IPC.

20. Legal alds for inmates: Almost all the inmates who interacted
with me complalned that the advocates assigned to them by the
Meghalaya State Legal Services Authority (MSLSA) did not meet them.
Thisis a gro‘ISS human rights violation as these indigent inmates have
no one efse to turn to for legal redress of their grievances.

)
21. Board of Visitors: The Board of Visitors for the 4 Jails of Meghalaya
was notifiedlby the Government on July 24, 2012. Though they are to
visit to the Jail every quarter, there is no record to show that they have

1
1
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DISTRICT JAIL, SHILLONG, MEGHALAYA

the Government on March 9, 2012 for the 4 District Jails, does not
appear to meet at all. Photo copy of this Notification is at Annexure ‘M’

22. Departmental Inspections: The Inspection Register has been
mixed up with the Visitor’'s Book. Rule 11 and Rule 12 of the ‘Rules for
Management of Jails in Assam’, contained in ‘Assam Jail Rules” Part III
made under the Prisoners Act, 1894, contain instructions regarding
Inspections of jails by the Inspector-General and its transmission to the
Superintendent of the concerned jail (Annexare ‘N*].

23. Interaction with inmates: Most of the inmates I interacted with
had just one comptaint - their appointed advocates hardly met them.

24. Summary and Recommendations:

1. The inhuman living conditions of the inmates, owing to the massive
over-crowding in this jail, are a cause for serious concern and a
gross human rights violation. Besides bringing this to the notice of
the Government and of the Courts, perhaps bunker-type beds, as
in train compartments of II and III-tiers, may be thought of. As
there is a vibrant carpentry unit available here, perhaps, bunker-
type beds {top, middle, lower) may be made in the carpentry
section and brought into the wards.

2. The jails under construction at Nongpoh and at Nongstoin may be
expedited to de-congest this jail.

3. The services of the 23-odd warders may be clearly defined. It may
affect the security of the jail if almost half the warders are not
regular employees. - -

4. Convicts may be issued their proper uniforms. This applies to the
jail staff also, as all of them are without any uniform.

5. Some basic books are required for those convicts who have
volunteered to teach the other inmates of the jail.

6. Vacancies of the Asst. Jailor, Craft Instructor and that of a Cook,
may be filled up as early as possible.

7. There is also a need for female medical attendants and of a female
nurse here. The sewing machines may be repaired and a sewing
instructor thought of.

8. A post of a Counsellor may be created as the inmates_have no one
to counsel them.

(OLOLl Y
{Shri. A. Pradhan) IPS {(Retd.)

Special Rapporteur, NE Zone
National Human Rights Commission
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STRENGTH OF STAFF OF DISTRICT JAIL: SHILLONG AS ON MARCH 2014. -

2 e T e s

Sanctioned Actual Staff

Si. No. Designation strength Strength

01. | Superintendent 01 01

02. [S.M.&H.O. 01 01

03. |Jailer 01 01
__04. | Assistant Jailer 02 01
_05. | Head warder 04 04

06. | Warder (Maie) 46 46

07. | Warder (Female) 03 03 ~
o8, Upper Division Asstt. 01 " o1

09. | Lower Division Asstt. T S Y "R

10. | Pharmacist - 01 01 -

11. | Craft Instructor 01

12. "-.f:a‘rpentry_lnstructor 01

13. | Plumber cum Electrician 01

14, Driver 02

15. Barber 01

16. | Sweeper 02

17. | Cleaner 01 |

18. | Medical Attendant 02

19. | Cooks - 03

20. | Havildar (Arm Branch) 01

21. Naiks ( Arm Branch) 07

Total :-

83
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LIST OF PERMANENT STAFF ::DISTRICT JAIL::SHILLONG

Shri. Robust Shadap

S Namé of mcumbent Designatton
No.
01| Shn. B. Mawlong MCS Superintendent
02[ Shri. Union Kyndiah Jailor
03| Shri. Texster D. Marak Asstt. jailor
04| Dr. T. Wahlang St M&HO
05| Smti. Bina Sangma _ UDA
06| Smu. Wanelangmon- Pyrbet-}-~ - EDA%
07| Shri. Ramnaresh Singh - - Head
Warder
08| Shri. Bathskhem L. -do-
Marshillong
09; Shn. Benjamin Lyngdoh ~-do-
10, Shn. Ramjee Upadhya Warder
11| Shn. Sanjay Kr Singh -do-
12| Shn. Ferdinand Lyngdoh -do-
13| Shni, Bal Shabhong -do-
14| Shn. Genesis Diengdoh -do-
15| Shn. Avtar Singh -do-
.16/ Shn. Pumo Sangma -do-
17| Shri. Bathjingthon Marak -do-
18! Shn. Dominic Warjn -do-
19| Shn. Gilbert Jyrwa — - ~do-
20; Shn. Lamphrang Lyngdoh -do-
21| Shri. Mongol Singh -do-
22} Shn. Ociwell Majaw -do-
23| Sha. Tun Tun Tiwari -+ -- -do-
24| Shni. Hiranya Kr. Das -do-
25| Shn. Kenneth Laitthma -do-
26| Shri. Raju Sunar -do-
27| Shn. Julius Sohtun -do-
28| Smti Cicilia Sohtun Female H.
Warder
29| Smiti. Anita Wahlang F. Warder
30| Smti. Bibaline Marak ~-do-
31| Shn. Field Marshall Carpentry Inst.
32| Shri. Banri Marwein Medl. Aud.
33| Shni. John Lyttan -do-
34| Shn. Banpynshai Nongsiej Pharmacist
35| Shri. Bankitdor Nongrum Electrician —
cum — Plumber
36; Shn. Augustine Kurbah Driver
37t Shn. Bestwell Khyriem -do-
38| Shn. Mukesh Balmiki Sweeper
39| Smiti. Indu Devi -do-
40| Smt Kulwant Kaur -do-
41 Smti_ Jovial M. Sun - Cook
42| Shni. Teiboklang Syiemlich...|.. Cook. .. -
43| Shri. Surajnath Thakur Barber
44 Havilder (AB)
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45{ Shni. Sandip Sinha Naik
46! Shri. Heipormie Lyngdoh Nark
47| Shn. Rius Suting -do-
48| Shri. Henry Rangslang -do-
49| Shn. Santosh Thakur -do-
50, Shri. Pyrkhatlang Marmngar -do-
51| Shri. Dewin Momin -do-
52| Shrt. Straparlin Warbah -do-

LIST OF OFFICIATING STAFF::DISTRICT JAIL, SHILLONG

SL. { Name of Officiating Designatiorr . | Dateof first
No. Warders . ' ~ Appointment
01 | Shri. Bantielang Officiating warder | 30-09-2012
Nongsig)

02 | Shn. Andrew -do- 29-09-2012
Jackson Kshir

03 | Shn. Mathias ~do- 29-09-2012
Mawrie

04 | Shrt. Charles -do- 11-10-2012
Tariang

05 | Shn. John Paul -do- 01-12-2012
Lyngdoh

06 | Shn. Killson Marak | = = -do- 26-10-2012

07 | Shn. Rikermiki -do- 15-01-2013
Myrchiang

08 | Shri. Jonhn Starwell -do- 01-12-2012

| Nongrum :

09 | Shn. Henckson -do- 12-07-2013
Nongrum _

10 | Shn. Kedarwood _. . -do- 04-09-2012
Buhphang T

11 | Shn. Ram Chandra -do- 23-12-2012
Rabha

12 | Shri. Wantambok -do- 04-09-2012
Shullas _

13 | Shri. Phrangsngt -do- 28-11-2012
Kyndiah

t4 | Shri. Balajied -do- 23-11-2012
Kharmalki

1| Shri. Edminson Jeten -do- 10-06-2013

16 | Shri. Donborlang -do- 12-01-2013
Muiyent

17 | Shri. Skhembor -do- 26-01-2013
Synrem

18 | Shn. Kitdor Arthur -do- 12-07-2013
Kharnaior

19 | Shn. Bhakta Prallad -do- 12-07-2013
Das

20 | Shri. Lodikya -do- 16-07-2013
Lyngkhot

21 | Shri. Rupam Kurn -do- 16-07-2013

22 | Shri. Luckystar -do- 16-07-2013
Kharbudnah o

23 | Shri. Damangki Pde -do- 2= 040l
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Extract of Rule 701 of the 'Rules for Management of Jails in Assam’
il
contained in ‘As'_f;am Jail Rules’ Part I1I made under the Prisoners

| Act, 1894
{ ;
| ANNEXURE D’
Rule 701. Acc.][ommodation capacity. The
accommodationJ capacity of sleeping wards, cell and other
buildings intended for the occupation of prisdrters shail be. .
calculated in ac{cordance with the following tablez
Superficial Cubic
area per capacity
prisoner per
_ Square feet __ prisoner
o Cubic feet -
Wards o . . 36 540
Cells : . 75 1,000
Hospital P . . 54 %00
i‘
!“
_ |
1
— i i e L
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Extract of Rules 284 of the ‘Rules for Management of Jails in
Assam’ contained in *Assam Jail Rules’ Part III made under the
Prisoners Act, 1894

ANNEXURE ‘E’

Rule 284, Provision of sleeping hexths.. -Every

prisoner, except an epileptic prisorrer;: stiall; in’ upper as in
lower-storeyed buildings, have a raised berth assigned to him
in his proper ward or cell at least 18 inches in height, 6 feet
long and 2 feet broad, to make certain that each prisoner
sleeps in a separate bed, and does not touch any other
prisoner; and the head of one berth shall be opposite the foot
of that next to it. The number of berth in each ward shall be,
in accordance with its capacity, calculated on the scale
prescribed in Chapter XXXVII. No explicit rule can be laid
down as to the character of raised berths, as the character, of
the ward, the nature of the soil and atmosphere, etc., must
be considered.

In wards the berths shall be numbered and to each
p}isoner shall be allotted a particular berth which he shall not
be allowed to change and which he shall not leave without the
permission of the night watchman on duty, and then only to =
use the latrine.



Extract of Rules 235 of the ‘Rules for Management of Jails in
Assam’ contained in ‘Assam Jail Rules’ Part III made under the
Prisoners Act, 1894

¢
ANNEXURE ‘F

Rule 235. Clothing for Convicts. Every - prisoner
sentenced to rigorous imprisonment shali be provided with jail
clothing according to the scale laid down in Chapter XXIL
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GOVERNMENT OF MEGHALAYA.

OFFICE OF THE SUPERINTENDENT:::::::::DISTRICTJAIL:::::::"SHILLONG.

NO.DJS.93/2013/47,

Dated Shiliong, the 7t November 2013

From : The Superintendent,
District Jail, Shitlong.

To : The District Co-Ordinatns,.-,; :
SSA,
B . O/o. the Deputy Commissioner,
East Khasj Hills, Shillong.

Sub : Providing of Reading Materials.

Sir/Madam,

you, kindly to Provide this Jail with the
On programme to he started for the

I have the honour to request
L following reading materiajs for the Adult Educati
Inmates incarcerated in this Jail

.No. Name of materiajs -lm_
1. . Adult & Non-formg| Education As per Convenient for
-_

1(One) primary teacher also may kindly be provided for the aforesaid Purpose above
from your eng.

Yours faithfuily,

>
!

(A.C.Baruah) e e
| . SUPerintendent,
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]GOVERNMENT OF MEGHALAYA.
OFFICE OF THE SUPE%RINTENDENT::::::::::DISTRICT JATL: 2 iSHILLONG.

_____________________________________________________

No.DJS.93/2013/89, Dated Shillong, the 9" January 2014.

From : ThelSuperintendent,
District Jail, Shillong.

’ ! : _

To T The' Principal, '
ITI, Rynjah, Shillong.

Sub : Voc_'ational training for the Inmates.
Sir, . s : o 7

Kinds[y find herewith a copy of WT  Message
No.PRI.13/2011/125, !:L)td. 8.1.2014 from the Director General of Prisons,
Meghalaya, which is ;e!}‘ explanatory; for favour of your kind ready reference.

In t'Jhis connection—; I am-to request you, kindly to provide-this~
Jail with assistance available in your Institute, so as to impart Vocational training to
the potential/eligible trainees(Inmates) confined in this Jail. -

Your early action “and kind co-operation in this respect will be
highly appreciated and the same will go a long way towards achieving the goal of

reforming the Inmates })f this Jail.
' i

Yours faithfully,

(A.C.BarL-lah)

Superintendent,
! District Jail, Shillong.

000
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CHART/LIST OF VISITORS FROM DIFFERENT DENOMINATIONS/NGOs. ETC TO DISTRICT JAIL, SHILLONG

Days From Tq No. of Mob No.
: | visitors :
1" | Monday - - KRIPA foundation 4- male -
WEEK 2-female ,
" Tuesday 11:00AM 12:30PM Jingiaseng Kynthei, KJP 4-male | 98620-10568
: Synod Sepngi 2-female | 0364-2229276
Wednesday 1:30 PM 2:30PM ' Faith in Christ Ministry 4-male | 0364-2225788
. ‘ 2-female
Thursday 11:00AM Jingiaseng Kynthei 4-male | 98630-97423
12:30PM Laitumkhrah 2-female
Meghalaya AIDS control
Society
Friday 1:30PM 2:30PM Repentance of Soul Ministry | 4-male 0364-2500289
2:00PM 3:00PM 2-female
Saturday 11:00Am 12:30PM | Jaiaw Presbyterian Church 4-male -
2-female
Sunday - - - - -
Monday - - ‘ - - -
and | Tuesday 11:00AM 12:30PM Jingiaseng Kynthei KJP - -
. ' Synod Sepngi
Week ' inesday T1.00AM [2.30PM
Thursday - - Jingiaseng Kynthei
Laithumkhrah
Friday 2:00PM 3:00PM Repentance of Soul Ministry | 4-male 0364-2500289
. ! 2-female
Saturday 11:00AM 12:30PM Jaiaw Presbyterian Church - -

Sunday




\?

Days From To No. of Mob No.
visitors
Monday 11:30AM 12:00PM | KJP Synod Sepngi 4-male -
2-female
3rd Tuesday - - - - -
Wednesday 11:00AM 12:30PM Impulse NGO Network 4-male 96124-38637
week . 5 fernal
emale
Thursday 1:30PM 2:30PM Meghataya AIDS Control
Solciety 98630-97423
Jingiaseng Kynthei
Laitumkhrah
Friday 2:00PM 3:00PM Repentance of Soul Ministry | - -
Saturday 11:00Am 12:30PM Jaiaw Prebyterian Church - -
Sunday - - - - -
Monday 11:00AM 12:30PM KRIPA Foundation 4-male
2-female
4 Tuesday 11:00AM 12:30PM Jingiaseng Kynthei KJP - 98620-10568
week Synod Sepngi 0364-2229276
Wednesday - - - - -
Thursday 11:00AM 12:30PM Meghalaya AIDS Control -
Society 98630-97423
Jingiaseng Kynthei
Laitumkhrah
Friday 2:00PM 3:00PM Repentance of Soul Ministry | 4-male | 0364-2500289
2-female
Saturday 11:00AM 12:30 Jaiaw Presbyterian Church - -

Sunday
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Y / GOVERNMENT OF MEGHALAYA.
\ OFFICE OF THE SUPERINTENDENT::::;:::::DISTRICT JAIL:::::::::SHILLONG.
" No.DJS.22/2007/Pt.1/67, Dated Shillong, the 4" September 2013,
From : The Superintendent,

District Jail, Shillong.

To : The Director General of Prisons, .
Meghalaya, Shillong.

Sub : Nominal Roll in respect of Life Convict Shri Himson Shira, S/o.
Chason Marak of Village Ryngkubah, P.S. Mawsynram, Dist; East
Khasi Hills, Meghalaya.

Sir,

_ With reference to the subject cited above, 1 have the honour to forward
herewith a nominal roll(in duplicate) in respect of the above-named Life Convict; for favour
of taking necessary action from your end in accordance with Rule 571 of the Assam Jail
Manual(as adopted by the State of Meghalaya). The Convictee was not granted any
remission as he was not assigned with any kind of labour(light or heavy) owing to his
mental health. The Convict was admitted in MIMHANS, Shillong on 3(Three) occasions i.e.
on 22.09.2005, 01.03.2007 and 10.07.2007. He was transferred to District Jail, Tura on
12.09.2012 and transferred back to District Jail, Shillong on 20.03.2013 vide D.G. of
Prisons’s Order No.PRI.30/1999/Vol.11/356, Dtd:08.03.2013.

The details of Date of Admission into this Jail(DOA), Date of

Conviction(DOC) and Date of Release(DOR) on completion of Sentence are given below.

DOA(as UTP) :  11.04.1998

DOC » 08.01.2004
DOR - » 10.04.2018(on completion of 20 years and on applying provisions
of section 428 of C.r.p.c.).
DOR : 10.04.2012(on completion of 14 years and on applying provisions
of section 428 of C.r.p.c.).
This is for favour of your kind information and necessary action please.
Enclo : Nominal Roll as stated Yours faithfully,

above. .
mﬂ@—\‘

(A.C.Baruah)
Superintendent,.
District Jail, Shillong.

000



NOMINAL ROLL OF LIFE CONVICT PRISONERS FOR THE PREMATURE RELEASE _uxomé.

Form No. 85.
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NOMINAL ROLL OF LIFE CONVICT PRISONERS FOR THE PREMATURE RELEASE FROM DISTRICT JAIL, SHILLONG.
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Dated Shillong, the # Soft . 2013,

or.
Jailor,

Dieict Jail, Shillong.

Medical Officer.

Sanior Medical & Heplti Officer
Distiict Jal o

SUBSHIRHEAHERL:
District Jai Shitieng,

4
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE SUPERINTENDENT::DISTRICT JAIL::SHILLONG

No. DJS. 6/2012/01 Dated Shillong, the 9 July, 2012
From The Superintendent,
District Jail, Shillong. -
To
The District Magistrate,
East Khasi Hills, Shillong.
Subject: Released of convict.
Sir,

I have the honour to inform you that convict Shri. Anil Basumatary
S/o. Seha Ram Basumatary, hailing Ratunpan, P.s. Merapani, Golaghat, Assam was
convicted on 14™ September, 2006 by the Hon'ble Court of the Session Judge,
Shillong in connection with Session Case No. 5/2004 Ufs. 364(A)/34 IPC and
sentenced to undergo Imprisonment for life and also to pay a fine of Rs. 1000/- only
in default of payment of fine to undergo another 1(one) month imprisonment and
whereby his date of release will be done on 08.09.2024.

The accused was detected and diagnosed by the then Sr. Medical &
Health Officer, Jail Hospitél that he was suffering form eye disease and was
forwarded to Civil Hospital, Shillong on 17.11.2004 and thereafter to Sankar Dev
Nethralaya, Beltola, Guwahati. Medical records in this connection are enclosed
herewith for favour of your kind perusal.

In this regard, referring to the provisions of the Assam jail Manual 987
9 adopted by the Govt. of Meghalaya) in Rule 569 under the caption “Release of blind
of decrepit convicts (Copy of extract enclosed). I am to request you kindly to examine
the case of the said convict and perhaps consider for moving the Government of
Meghalaya for his premature release from Jail as to enable him to be under the proper
care of his family members.

This is for favour of your kind information and further necessary

action please.

-Supe
District Jail'Shi




GOVERNMENT OF MEGHALAYA
OFFICE OF THE SUPERINTENDENT::DISTRICT JAIL:: SHILLONG

No. DJS.60/2012/89 Dated Shillong, the 4" December, 2012

From The Superintendent,
District Jail, Shillong.

— e . The District Magistrate,
East Khasi Hills, Shillong.
Subject: Released of Shri. Anil Basumatary, Convict.
Ref No. DJS. 6/2012/01 | dated 09072012 ]
Sir o _”

*

In continuation to the reference above, I have the honour to request
_—_ . .. you kindly to examine the case of Shri._ Anil Basumatary, Convict, who has been
medically examined and declared that both his eyes had been damaged and cannot see
anything not even light perception. -
—— In this regard, I'am to request you-kindly ook into the matter for his —— =
premature release from Jail as to enable him to be under the proper care of his family
members. ( Previous letters along with medical documents enclosed)

This is for favour of your kind information and necessary action.

Yours faithfully,

Encl: As stated.

Superintendent,
District Jail, Shillong.
Memo No. DIS. 60/2012/89-A, Dated Shillong, the 4™ Dec/2012.
—— - Copy to:- Do e
The Director General of Prisons, Meghalaya, Shillo
information necessary action. "

for favour of kind

\ ( | ) Superintendent,
\ District Jaik: Shillong,

1
e
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GOVIERNMENT OF MEGHALAY A .
OFFICE OF FHE DEPUTY, COMMISSIONER EAST KHASEHELLS DISTRICT B
] SHILLONG

| _
oKL Z()-"i(ﬁl(]l.‘:=’33/383 1' Daied Shitlong the 0?0 December, 2012
1

t
fo, i

T he $uperintendent. _ L
- Dhistrict Jail. Shillong, -
|
Suh: - Released of Shric Angl Basumatar . Convict,
Rel: - Your fetter No. DIS Q()::'_’()IZ:'S‘) Dated 4. 12,72,

Sino S : — -

o :
With reference W vour feuer above, please find enclosed herewith capy of the
i
ehservation minde by the board of visitors in coancetion with the release of the above convicr,

I his reward the said convict was supposed 10 be taken w0 NEIGRHMS for medical
examination. | am therelore ta request yvou to kindhy Turnish the report of the status of the conviet's
health by the competant Govt. d(‘mé_iur{l‘or'mnhcr necessary action from this end.

I
}
¥
. = — -
| Yours fuithiully.
|

| " Addivional Ty Commissioner.,
Last Kiast Hills Disireict.
Shitone.




ations of the Board of Visitors on the visit to District Jail, Shilleng on
7" September 2012.

A The Board of Visitors paid its first visit to the District Jail Premises, Shillong on the 7'

* September 2012. The members who visited the Jail were Shri. S. Goyal, I. A_ S. Deputy
Commissioner Cum Chairman of the Board of Visitors East Khasi Hills, Shillong, Smti. R. R.

iarak, M. C. S. Additiona! Deputy Commissioner 1/ Judicial Branch, Skri. W. H. D. Syngkon,

Dr. 0. P. Agarwala and Smti. Theilin Phanbuh members of the. Board: The Board took a tour
of the entired premises and inspected the cells of the rmates; the Kitchen, the Jail hospitat
and interacted_w.ith the inmates. The Board made the following observations and suggested
some measures accordingly:-

st
No

I
i

LY

OBSERVATION

' it was observed that the aqua

guards installed were out of
order.

- During interaction with the inmates

it was learnt that the Undertrial

Prisoners under the Jurisdiction of
the Districi Council Court were not

being produced before the courts
regularly.

it was also observed that the

utensils of the Jail were in 2 bad
shape.

It was also observed that the jail

kitchen was in 3 bad shape and
needed renovation immediately.

Tho Chairman observed that

there were no C. C. T, Vs,
instalied in the Jail Premises,

SUGGESTION

' The District Jail Warden was su_ggest'ed "

to get them repaired at the earliest
possible.

It was suggested to intimate the Ld.
Judge, District Council Courts about
the comglaint so that he takes
necessary action from his end.
Accordingly, the Superintendent Jail to
take action on the issue.

it was sﬁgges-tedvt.hat ihépec'tor General

(Prisons) shall be intimated for
necessary action from his end.
Action:- Superintendent/Warden,
District Jail, Shillong.

It was suggested to intimate inspector

General {Prisons) for necessary action
from his end.

Action:- Superintendent/Warden,
District Jail, Shillong.

't was suggested that the warden

should write to the concerned
authorities and move for installation
of C.C. T. V. Cameras in the Jail
Premises.

Action:- Superintendent/Warden,
District Jaii, Shillong ’



OBSERVATION

Convict, Shrj. Ani} Basumatary
S/O Shri. Seha Ra]m Basumatary
Convict in Sessions"C/No. 5/2004 u/s
364 (A)/34 1PC undtergoing sentenced
of imprisonment of Life was produced

before the Board cf Visitors. It was

: found that the said?cowict was already
blind but there is no certificate from 3
Govb. Doctor. ' .

' During inspection of the cells it was

\ found that some inj'mates were
being given the privilege of cooking
extra inside the wards/cells and
allowed to keep additional cooking
items like eggs etc.
it was atso found that music system
were being used byiindividual

. prisoners. '

9, It was observed thal some of the™
- " watch towers were not manned.

No. £KJ. 20/16/2012/17,
Conv to:
(1) Chief Secretary, Govi.
{2) Director Genera!
{3} Director Gene:
{4) All mem

Ders present for infermation

Daied Shillong, the

of Meghalays, Shilleng fer favour of
uf Police for favour of king infermation,
2l of Prisans for s'"avour of kind inf

 _SUGGESTION

H was suggested to send him to

NEIGRHMS Eye Department for

opinion from a tompetent Medical Doctor.
Action:- Superintendent/Warden,

Distrizt Jail, Shillong, |

The Chairman instfucted iHe \.Nardén .

not to allow such activities/nor give
special treatment to any of the inmates.
Action:- Superintendent/Warden,

District Jail, Shillong,

The Chairman instructed that the music
systems should not be allowed inside

the cells it should be removed forthwith.
Action:- ﬁ@ﬁh‘feﬁaent/w'érden,

District Jail, Shiflong.

The Board SuggEsted the Jail Authority to
irnrnediatg_iy augment the jail security.

Sd/-
District Magistrate,
Fast Kh;isi Hills District.
PR September 2012
kind information,

ormatior ang necessary aciion.

S oo - -BistrictMagiztrae T T
East Khasi Hills Disiric:
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No.NEIGR/MS/2013/ ) F- Dated //™ January 2013
To ’ ]
ASuperintendent
District Jail
Shillong
Sub: Eye specialist opinion in respect of Shri. Anil Basumatary, s/o (L) S.R. Basumatary, Convict
Ref: Letter No.DJS.60/2012/93 dated Shillong, the 7" January 2013

Sir,

==~ -~ _ \With reference to the subject mentioned-above, kindly find the Medical opinion from

the in-Charge, Department of Ophthalmology, NEIGRIHMS, Shitiong for your information. —

Copy to:

Yours faithfully

(Prof. %

Medical Superintendent
NEIGRIHMS, Shillong

1.

P.A. to the Director, NEIGRIHMS for information.

2. Dr. T. Natung, Asst. Professor, Department of Ophthalmology, NEIGRIHMS for information.
3. The Medical Record Officer, NEIGRIHMS for information.

4. The Security Officer, NEIGRIHMS for information. /

5. OfficeFile.

Medical Superintendent
NEIGRIHMS, Shillong
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NEIEREH;‘IS

¥ ) i _
(SORTH EASTERN INDIRA GAND'JHI REGIONAL INSTITUTE OF HEALTH & MEDICAL SCIENCES

( An autonomous Institute, Ministry of Health and Family Welfare, Government of India)

1
Mawdiangdiang, Shillong-7930! 8. Meghalaya

1 .
DEPLARTMENT OF OPHTHALMOLOGY

www.neierihms.nic.in’

-
TOWHOM SO EVER IT MAY CONCERN __

This is to certify that this patient Mr. Anil Basumatry, Age 40 years, Male, Cr. No 309848 presented to
Opthalmology OPD on 7" Jamfary, 2013 with the complaints of No Vision in both eyes for the past 2

years. He had poor vision in both eyes for around 7 years. There is

history of Vitreo-Retinal surgery of

Right Eye in 2005-(no details a;.railable). Records of Bawri Nethralaya and Civil Hospital, Shillong show

blindness of bath eyes.
q

_ On examination:- | }

I
Vision: PL Negative in both eyes

- Anterior Segments:

Right Eye: Hazy cornea with mul_tiple‘b-dllz;é {Bullae keratopathy)

Left Eye: Severe Corneal vaséula[isation in 4 quadrants.
Iris details: Hazy in both eyes, ‘ _
Digital Tonometry:-Very high'in both eyes {stony hard).

¥ —

IOP Right Eye: 60mmHg, Lef} Eye: 50mmHg (as noted by applanation tonometry) —

p -
Fundus: )

Right eye- media hazy, retingi laser scars present, total cuppin

Left Eye -No glow
Impression: ;

g of disc seen

Right eye: Operated vitreo retinal surgery with end-stage glaucoma with totat blindness

Left eye: Neovascular glaucc%ma with total blindness.

1
|

Chy iz Ot Jam.'13.
Dered Hl@j w9

1

o

x[p i
Dr. 7. Natung
Assistant Professor & 1/C
Department of Ophthalmology
NEIGRIHMS
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d GOVERNMENT OF MEGHALAYA
OFFICE OF THE SUPERINTENDENT: DISTRICT JALL::SHILLONG .

'NO. DJIS. 60/2012/98 Dated Shillong, the 5% April, 2013

From The Superintendent,
District Jail, Shillong.

To
The District Magistrate, -
East Khasi Hills, Shillong. T

Subject: Pre-mature release of Anil Basumatary (a life convict), undergoing imprisonment
in the District Jail, Shillong.

Ref: This office letter No. DJS.60/2012/94 dated 18.01.2013. -

Sir,

In inviting a reference to the above-mentioned letter and its enclosures, I have the

honour to forward herewith a prescnbed proforma {duly filled in), for favour of recordmg your
commcntslremar.ks/oplmon etc-(to be recorded on the proforma in the space provided-there) and

to return the same-to this office when done away with, for further necessary-action from this- end

Yours faithfully,

Encl: As stated. : .
W"LN

' A. C. Baruah
(9,/(_ ( A. C. Baruah))

Supernntendent,
District Jail, Shillong.
Memo No. DIS. 60/2012/98-A, Dated Shillong, the 5™ April, 2013
Copy to:-
The Director General of Prisons, Meghalaya, Shillong for favour of his present

information.
Ut

Supenintendent,
District Jail, Shillong.
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GOVERNMENT OF MEGHALAYA
OFFICE OF THE INSPECTOR GENERAL OF PRISONS,
' MEGHALAYA, SHILLONG

No.PRI1.28/2003/293

Sub

% Kk kK k

Dt. Shillong, the'”l a

" The Superi{wtendent, e
District Jail, Shitlong.

Premature release of life convict Anil Basumatary.

Oct., 2013

Enclosed p[ease find herewith letter_No.PDS.64/2010/94 dtd.

24.10.2013 and to kindly get the concurrence of a court which convicted the

person.

—_ - W=

[Rp——

= = o+ }

. — s - —-

/

Mspector General

P Meghalaya, Shillong.

Pfisons,
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GOVERNMENT OF MEGHALAYA -
PRISONS DEPARTMENT -
:. No. PDS.-64/2010/94 Dated Shillong the 24" October, 2013.
From: Smti B. Ch. Sangma, |
Under Secretary to the Govt. of Meghalaya,
Prisons Department.
To, I.,/"
~The Director General of Prisons, ~
Meghalaya, Shillong.
Subject: Premature release of life convict Anil Basumatary
~=Tpefévence:- No. PRI 2872003/270, dated 2(.8.2043.— . - _
Sir, . ) i —
- With reference to your letter on the above cited subject, I am directed
—favequest you to kindly get the concutrénce of a Court.which convicted the person. _

This has the approval of the Competent Authority.

Yours faithfully

N
AN

Under Secretary to the Govt. of Meghalaya
@0 Prisons Department ;

ﬂ I[;
ey
A /( \ A Ty
i r}]’ {\';_)\.1.. T _
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GOVERNMENT OF MEGHALAYA. .~
OFFICE OF THE SUPERINTENDENT:::::::::DISTRICT JAIL:::::::::SHILLONG.
No.DJS.60/2012/110 . Dated Shillong, the 8" January 2014
From : The Superintendent, - I
District Jail, Shillong.
To : *  The Hon'ble Court of the District & Session judge,
] East Khasi Hills, Shillong. = -
. — _ - ~
Sub : premature-release of Life Convict Shri Anil Basumatary,
(Convictee in Session Case No.5/2004 u/s. 364(A)/34 1IPC. — -
Ref : This Officer letter NO.DJS.60/2012/109, Dtd.1.11.2013.
Sir/Madam,

In inviting @ reference to the above, I have the honour to request
you, kindly to lend the required concurrence of your Hor_1’b1e Court to facilitate the
proposed premature release of the Lifel”

yours faithfully,

MQMQ/—
(A.C.Barﬂah)

Superintendent,
rict Jail, Shillong.

Dist .

oo i Co
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GOVERNMENT OF MEGHALAY A
PRISONS DEPARTMENT

{ NOTIFICATION

Dated Shillone , the 24" July,2012
No. PDS.62/2011/21 : The Governor of Meghalaya is pleased to constitute a Board of
Visitors to the District Jails in Meghalaya with effect from the date of issue of this
Notification for a period of 2 (two) years. The Board shall consist ofhe following

members:-
1. East Khasi Hills, Shillong
Chairman -  District Magistrate . East Khasi Hills
Members - 1. Shrl W H.D.Syngkon. Senior Advocate .

Mawkhar Main Road, Shillong 793001
2. Dr. O.P.Agarwala,
Opposite Pine Mount School, Shillong
3 Smti C.Lamin, (Retired Govt. Employee)
Mawlai Nongtum, Shillong 793008
4.Smti Theilin Phanbuh, President,
Lympung Ki Seng Kynthel,
Lachumiere, Shillong

7. Jaintia Hills, Jowai
Chairman - District Magistrate, Jaintia Hills

Members - 1.Dr.J N_.Shullai, Project Director of
Mihmyntdu Social Welfare Association,
5 Rev. Fr. Ferdinand Dkhar ,
Director of Jaintia Hills Development Society

3.Shri C.Rymbai,
Dolloi , Jowal

4.Shri C.S.Kyndiah,
Advocate of Jowal Bar Association

Mission Compound

3. West Garo Hills. Tura
Chairman -  District Magistrate West Garo Hills
Members - 1.Shri Bentinck M. Sangma, Retd. Joint Director,
Soil & Water Conservation , Lower Wadanang, Tura

2 Shri Ashutosh Sil, Retd J.P Tura D C Office, Tura
3. Smti Presilda P. Marak, Retd H.A, DHO Tura,
CJo Hawakhana Baptist Church, Tura
4.Shri Jillyn Ridge K. Marak
Akhongiri , P.O.Tura




Fasi Garo Hills. Willisnimaaar

Chairman - Diszriczy’,g?\riag_is'irmc East Garo Hidls | o
Members - 1.Shri M.NMarak. MLA,

Williamhagar

2.Smii G.T.R. Marak, -
Member immoral Trafficking of Women & Children,
\\-’illiamimgar

3. Shri M.D. Sangma, Ex-Chairman
Williamnagar municipal Board

, . +.Smi L.W. Momin

President Women’s Federation
Williamnagar

The functions and powers of the Board of Visitors are as follow:-

1. The Board of visitor$ shall pay a joint visit of inspection to the Jail, every

quarter. At each qua:;terly meeting of the Board, The C hairman shall draw
up a roster. of visits t? be paid by cach visitor during the next three months.
Fhis roster should ordinarily be drawn up so as to provide for fortnightly

) visits, but if any Board expresses a desire for weekly visits the Chairman

should arrange accordingly. Save in exceptional “circumstances, visitors
shall not visit the jail after lock up or Sundays. Visitors shall not ordinarily
visit the jail on jail holidays but if considered necessary permission to do
so may-be.accorded at the discretion of the jail Superintendent..._ . __

it is the duty of the visitor to satisfy himself that the law and rules
regarding the management of prisons and prisoners are duly carried out in

" the jail; to-visit all phrts of the jail and to see all prisoners and to hear and

.. E . .
enquire into any complaint that any prisoner may make.

A visitor may call for and inspect any book or other record in the jail,
provided that the Superintendent may decline t0 produce any book, paper
or record for inspection if, for reasons to be recorded in writing, he
considers such production undesirable.

 The Board of visitors shall meet at the Jail, inspect al! building and

prisoners, hear any domplaints and petitions that may be preferred, inspect
the prisoner’s foods and see it is of good quality and properly cooked,
examine the punish{nent book and satisfy themselves that it is-up to date
and that punishmer:ns awarded are in accordance with the rule, and
scrutinize any case of long detention of under trial prisoners.

Principal Secretary to the Govt. of Meghalaya
@  Prisons Department :

}
1
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flemo No_ PDS. 62/2011/21-A Dated Shillong the 24" July 2012
; -
. §& opy forwarded to :-

" Director General of Prisons, Meghalaya, Shillong

All Members
Director pf Printing & Stationery, Meghalaya for publicati-(-):r:l in the next issue

of the Gazzette.
Superintendent, District Jails. Shitlong/Jowai/Tura/Williamnagar

E; order eic.,

Under Secretary to the Govt. of Meghalaya
Prisons Department_. .. __.




9 | | ‘ ‘I
T : 1 - e Sy wri

L
GOVERNMENT OF MEGHALAYA L
PRISONS DEPARTMENT -
‘NOTIFICATION

Dated Shillong, the 9" March, 2012

No. PDS. 63/2011/12 : The Governor of Meghalaya is please to constitute the Under
Trlal Prisoners Review Committee in the following District of the State of
Meghalava.

1. East KhasiHills.

1. District & Sessnons Judge East Khasi Hills, Shillong - Chairman-
,;Snpenntendent of Police East Khasi Hills - Member
s Superintendent Dlstnct Jail, Shillong. - Member
* Public Prosecutor East Khasi Hills - Member
2. Jaintia Hills
1. District Maglstrate Jaintia Hills - Chairman
3. Superintendent of Police Jaintia Hills - Member
" 3. Superintendent oi; District Jail, Jowai - Member~
4. Public Prosecutor Jaintia Hills - Member
) 3. West Garo Hills ] .
1. District Magistrate West Garo Hills - Chairman
2. Superintendent ofl Police West Garo Hills - Member
3. Superintendent of! Dlstrlct Jail, Tura - Member _
-4. Public Prosecutor IWest Garo Hills —~ 7~ - - Member T
_ 4. East Gajro Hills - ~ -
1. District Magistrate East Garo Hills_ - Chairman __ . _
- - 2. Superintendent of Police East'Garg Hills - Member T
3. Superintendent of District Jail, Williamnagar - Member
4, Public Prosecutor East Garo Hills - Member

. }
The function of the Unher Trial Prisoners Review Committee is as follows:-

(1) To review every three months the cases of Under Trial Prisoners lodged for
more than 3 (three) months in prisons

(2) To hold regular mo‘hnthly co-ordination meeting to discuss pending cases of
Undertrials for expediting disposal.

The Committee shall come into force with cffcct from the date of issue
of this Notification. '

/ﬁ/’
( Shri H. Marwcin JAS)

Prmc:pnl Secretary to the Govt. of Meghalaya
Prisons Department
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GOVERNMENT OF MEGHALAYA.

OFFICE OF THE SUPERINTENDENT::::::11:DISTRICT JAIL:1::1::1:SHILLONG,

No.DJS.100/2013/02, _ Dated Shillong, the 9 September 2013,

From : The Superintendent,
District Jail, Shillong.

To : The Director General of Prisons,
Meghalaya, Shillong.

Sub : Visits by Board of Visitors.
Ref : Your letter No.PRI.83/2006/78, Dtd.05.09.2013.
Sir, .

With reference to the above, I ‘have the honour to forward
herewith the following information as desired, for favour of your kind information and

-, .. necessary action please. .

1. No. of visits by Board of Visitors to Jail from 01.01.2012 till date = Thrice.
B 2. No. of visits by members of Board of Visitors to Jail from 01.01.2012 till
oo date - Official is once and Non:=Official is 8(Eight). . ,,7

Yours faithfully,

o
(A.C.Baruah)

Superintendent,
%istrict Jail, Shillong.

000

..... — UK B e S - R T —




h ANNEXURE N’

. i )
Extract of Rules 11 and 12 of the ‘Rules for Management of Jails in Assam’
contained in ‘Assaﬁm Jail Rules’ Part III made under the Prisoners Act, 1894

T

11.  Inspection of jails by Inspector-General - (1) ""“He shall inspect all
departments of every j5i| at district headquarters_and at Shillong at least once a year and of
every jail at sub-divisional headquarters and at Tura, Kohima and Aijal at 1east once in two

years.

' . ) , .
(2) During each inspection he shall personaily see every prisoner then in confinement in
the jail, he shall give every prisoner a reasonable opportunity of making any application or
complaint and shall in\;estigate and dispose of such as relate.to jail discipline.

(3) He shall inspect the yards, wards, cells, worksheds, and other. enclosures, shall
examine the garden, enquire into the character of the water-supply, the conservancy
arfangements, and th,'e medical administration, shall see the focod and ascertain that it is of
proper quality and quéntity, and generally satisfy himself that the building and premises are

in proper order.

(4)  He shall inspett all journals, registers and books maintained in every department of
the-jail, and initial or{countersign them in token that he-is-satisfied that they are maintained
in accordance with rules. He shall satisfy himself that the orders of Government regarding
the arrangement andf; periodic destruction of records are observed.

{5) He shall inspe;ct the warder establishment, satisfy himself as to its proficiency in drill
and musketry, inspect its arms and accoutrements, and test the ability of each jail officer of
the upper subordinate establishment to drili the guard.

12 Memorandum of inspection to be supplied to Superintendent - Immediately
after the inspection the Inspector-General shall furnish the Superintendent with a
memorandum embc;‘dying his opinion of the manner in which the jail is administered, the
extent to which thejofficers appear familiar with their duties, together with any suggestions -
or order for the gui@ance of the Superintendent.
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DISTRICT JAIL, JOWAI, MEGHALAYA

1. Date of Visit: I visited Jowai District Jail on April 7, 2014, around
11. 00 AM. I was accompanied by Shri. James D. Marbaniang, Jailor,
District Jail, Jowai and Shri. Batskhem Nongbri, Astt. Jailor. Other staff
members of the jail were also present.

2. Introduction: This Jail was last visited by the following Officers:

1. Shri. Sanjay Goel, IAS, DC, Jowai - h 24/07/2008

2. Shri. H. Nongpluh, IPS, SP, Jowai. -~ - 16/09/2006

3. Shri. F.R. Kharkongor, IAS, DC, Jowa#” - a4708/2005

4, Shri. M. R. Vijaya Kumar IPS IG Prisormr - 29/03/1003
Looking through my old inspection note of this jail done on
13/09/2000, as 1G Prisons, I find that this jail was inaugurated on
02/11/1992. The inmates, however, were shifted from Shillong District
Jail only on 12/06/1993. The capacity of the jail is 130 inmates (M
120; F 10).

3. Prison Population: Today, there are 228 inmates (M 224; F 4) which
show overcrowding at its worst and human rights violation at its
grossest. One of the reasons for this overcrowding is the presence of
only one convict and the rest, 227 UTPs.

The breakup of the inmate population is as follows:

SI. No. Categories Male Femaie

101~ M.P-D. A. Detenues 16 ) Nit - -

02 Sessions/ N. D. P. S, 10 Nil

03 Under Trial 197 04

04 Rigorous Imprisonment 01 Nil

05 Simple Imprisonment Nil Nil

Total 224 04
228

This is at Annexure ‘A’.
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DISTRICT JAIL, JOWAI, MEGHALAYA

i

In other words, of’ut of 228 inmates, only 01 is a Convict (RI), while the
rest 227 are UTPs. A further classification of these UTPs is those facing
trail after a Charée-Sheet has been filed in a court of law by the police and
those whose cases are still under investigation by the police at the police
station level.

Of these 227, 109 are fécing trail while the cases of 102 are under
investigation by the police. The remaining 16 are MPDA detenues. These

figures are: !
SNo. { Court l Pending Pending - Total
[ Trail Investigation
01. Jowai Com;:;rt 49 49
02. | District C'?uncil Court 08 08
03. Amlarem%Court 07 07
04. Khliehria$ Court 45 45
05. | Jowai Police Station 42 42
06. | Dwaki Po;Iice Station 02 02
07. Amlareﬁ Police Station ) 01 01
08. Khliehria:t Police Station s |s6
09. [ Saipung Police Station - |01 _ |01
Sub—TotE;I T l109 —-- 102 211
10. Convicts 01
11. | MPDA | 16
TOTAL ; 109 102.- 228
4, Staff: 'I‘Jhere are 45 staff members in District Jail, Jowai. This

includes th_:a Senior Medical and Health Officer. The Armed Branch
component} consists of 1 Hav. plus 4 NKs. One post each of the
Superintendent, Head Warder and 2 posts of Female Warders are
vacant. One Female Warder, Smt. Cassandra Lyngdoh, is drawing her
salary fron{I this jail but is performing duty in Shillong Jaii. Out of the
17 male wérders, 4 are officiating warders, one of them since the year
2011. Every six months their services_are terminated and the next day
they are re'—appointecl. This is also @ human rights violation of sorts
as these d:fficiating warders do not have any security of service or
other benefits accruing from a permanent Government job. The list is
__at Annexure'Bl. ____ _

|
t
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DISTRICT JAIL, JOWAI, MEGHALAYA

5. Land and Building: The area of the jail complex is 10.70 acres.
There is a 19 foot high wall enclosing the entire jail complex. A total of
4 Watch Towers aiso exist. However, a small portion of the outer
boundary wall is damaged owing to road construction below it. The
Armed Branch component of 25 personnel (ABSI-1; Havildar-5,
Constables-20) of the 3™ MLP Bn., man the Watch Towers. The list is
at Annexure 'C’,

There are 5 wards, and one Female Ward:tn: house the inmates. -

However, there is a tremendous amount af averzaowding in the male
section of the jail as noted earlier. The situation is such that inmates
are sleeping below the beds of other inmates of all the wards.

As per Rule 701 of the 'Rules for Management of Jails in Assam’
contained in 'Assam Jail Rules’ Part III made under the Prisoners Act,
1894, (Annexure D"}, the accommodation capacity required for each
inmate is laid down. Owing to non-observance of this rule, a massive
over-crowding of this jail is seen.

Further, Rule 284 of the '‘Rules for Management of Jails in Assam’
contained in ‘Assam Jail Rules’ Part III made under the Prisoners Act,

1894, (Annexure ‘Er), provides for the dimensions of the bed allotted

to each inmate. The fact that the vast majority of the inmates are
forced to occupy the space below the bed of another inmate and to
sleep on the ground, is a graveé violation of human rights of such

inmate. - -

The number of inmates, the dimension of the wards and the authorised
capacity of each ward-is detailed_below:_

Ward L B Sq. | UTPs | Convicts | MPDA | Tot. | Authorised
Ft Capacity
1 40 ft | 20 ft [ 800 [ 60 04 64 22
11 25ft | 16 ft | 400 | 27 04 31 11
111 25ft | 16 ft | 400 | 33 01 34 11
v 25ft | 18 ft | 450 | 27 01 04 32 12
\ 40 ft | 20 ft | 800 [ 60 03 63 22
Female | 39ft |16t | 624 04 17
Total ... 207 |01 16 228 | 95
6. Sanitation: The sanitary condition in the jail premises is very

good. The inmates and the staff have kept the premises neat and clean.
The only problem faced by the inmates is the absence of a latrine inside
the ward. This forces them to use the bath area inside the ward as a
toilet, thus spoiling the cleanliness of the jail. Toilets are located outside
the wards at a distance. After the inmates are locked up for the night,
they have no option but to use the bath area. This arrangement is a
health hazard.

7. Food and Kitchen: There is a.cook.shed for all the_male inmates
of the jail. There are two cooks - one for the day and the other for the
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evening meal. One convict and 4 UTPs help in the daily cooking of food.
The cooking facility for female inmates is located within the female ward
complex. The fuel used is still firewood but the Jailor informed me that
they would be switching to cooking gas very soon.

8. Clothing and |Bedding: There is no uniform for the lone convict who is
supposed to wear a convict's uniforms as per Rule 235 of the 'Rules for
Management of Jails in Assam’ contained in 'Assam Jail Rules’ Part III
made under the Prisoners Act, 1894, (Annexure ‘F’'). The mattress used
by the inmatels who sleep below the beds of other inmates, needs

replacement.

9. Education: Three MPDA detenues and three UTPs make up the
teaching staff to teach the illiterate, but willing inmates. Classes are held
for an hour ea:ch day. Currently, there are 20 inmates who are enrolled
in the class. These classes are basically for totally illiterate inmates. At
the end of thelcourse they are able to at least sign their names, instead
of 'using their thumb impressions. -

10. Prison Industries: Craft and carpentry instructors are “available
in_this_jail. Dpry flower arrangements and manufacture from wax are B
being done by the inmates. When I visited this section, there were 4
UTPs who we:re busy at manufacturing a flower arrangement. These
inmates are paid according to the rates laid down by the Government of

Meghalaya (Anhexure *G’). - -

11. Interwews _ This facility is granted everyday to the inmates,
except Saturdays and Sundays. The timings are from 11 am to 3 pm
with @ limit time-of 10.mins. per inmate, sometimes stretching to half.anZ _.
hour. The place for this interview can accommodate 2 inmates at a time.

For the female inmates, a separate interview area is ear marked.

12. Correctional programme: There are no Counseilors in this
District Jail. However, NGOs like ‘Manbha Foundation’ and "Art of Living’,
visit the jail every fortnight. Also, representatives from the local church
come to mee} the inmates every Sunday. Master P. Toi from the ‘Art of
Living’ organlsation conducted a ‘Smart Prison Course’ in November and
December, 2013. This was received quite enthusiastically by the
inmates. ‘

13. Recreational Activities: Indoor and outdoor games like chess,
ludo, carom,volley-ball, football Chinese checkers, are available for both
male and female inmates. Some musical instruments, like guitars, are
also available. However, there is no library in the Jail premises.

14. Health and Hospital: Dr. Defender Pariat, District Medical and
Health Offucer along with one pharmacist and one male attendant, are
available in the jail premises. A female attendant is required here. The

 DM&HO regretted that all medicines have to be indented from the open

market and!that there was no supply from the National Rural Health
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DISTRICT JAIL, JOWAI, MEGHALAYA

Mission {NRHM} or the Director Health Services (DHS). There is a 5-
bedded hospital here.

15. Remission: There is only one convict here. Also, there is
confusion whether remission is allowed in NDPS cases.

16. Leave and Parole: There in only one convict here,
17. Pre-mature Release: There in only one 'convict,__here.
18, Status of Investigation and Trial pending against UTPs:

There are 102 inmates who are incarcerated in Jowai Jail, whose cases
are under investigation by the police at the police station level. Some of
these cases are 3 years old. The details are:

Courts 2011 2012 2013 2014 Total
Jowai Court 3 8 28 39
District Council Court 1 1
-Amlarem Court -3 3
Khliehriat Court 1 6 26 26 59
Total - 1 9 34 58 -102

There appears to be a strong need to appeal to the Magistrates
‘concerned to release those inmates who are behind bars for over 60 or
90 days as per provisions of 167 CrPC. This is especially true of those
cases which are yet to be chart sheeted of the years 2011, 2012, and
2013. This measure would not only lock after the human rights of these
inmates but would also de-congest this jail.

19. Appeal. None.

20. Legal aids for inmates: Almost all the inmates who interacted
with me complained that the advocates assigned to them by the
Meghalaya State Legal Services Authority (MSLSA) did not meet them.
This is a gross human rights violation as these indigent inmates have
no one else to turn to for legal redress of their grievances. A list of the
legal aid council assigned by the MSLSA is at Annexure *H'.

21. Board of Visitors: The Board of Visitors for the 4 Jlails of Meghalaya
was notified by the Government on July 24, 2012, fhough they are to
visit to the Jail every quarter, there is no record to show that they have
visited the Jail. Similarly, the Under Trail Review Committee, notified by
the Government on March 9, 2012 for the 4 District Jails, does not
appear to have met at all. Photp copy of this Notification is at Annexure
‘T,
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DISTRICT JAIL, JOWAI, MEGHALAYA

22. Departmental Inspections: The Inspection Register has been
mixed up with the Visitor's Book. Rule 11 and Rule 12 of the ‘Rules for
Management of Jails in Assam’, contained in 'Assam Jail Rules’ Part III
made under the Prisoners Act, 1894, contain instructions regarding
Inspections of jails by the Inspector-General and its transmission to the
Superintendent of the concerned jail (Annexure *'J’).

23. Interaction with inmates: Most of the inmates I interacted with
had just one complaint - their appointed advecates:hardly met them.

1. Brian La - UTP - Khliehriat - Not taken to-court: Custody Warrant
indicates he was last produced on 19/03/2014. Police failed to produce
him.

2. Sujit Namo - UTP - Entitled to bail. Informed him to talk to the
Magistrate during the Jail Trail scheduled for 22/04/2014.

3. Ramesh Tirki - UTP - Entitled to sentencing.
4. Skhem Shylla - 22/04/2014 - Jail trial.
5. Babul Kurci - 22/04/2014 - Jail Trial.

6. Augustine Kharsynteiw - Convict - 26/09/2006 - 10 yrs - Remission.

. 7.5mt. Lohka Sayoo - Kidnapping — 22/04/2014.

8. Smt. Lovely Lamrang - Kidnapping -~ 22/04/2014.

9. Pappu Major - Theft - 22/04/2014.

10. Govind Dkhar - Robbery - 22/04/2014.

11. Anthony Pyngrope — Wrongful confinement.
12. Mananuddin Laskar - 22/04/2014.

13. Suman Das -~ Indian National - 22/04/2014.

24. Summary and Recommendations:

1. The inhuman living conditions of the inmates owing to the massive
over-crowding in this jail, is a cause for serious concern and a gross
human rights violation. Besides bringing this to the notice of the
Government and of the Courts, perhaps bunker-type beds may be
thought of.

2. The services of the 4 officiating warders may be clearly defined. It
may affect the security of the jail if warders are not regular
employees.
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DISTRICT JAIL, JOWAI, MEGHALAYA

The lone convicts may be issued a proper uniform. This applies to
the jail staff also, as all of them are without any uniform.

Some basic books are required for those convicts who have
volunteered to teach the other inmates of the jail.

Vacancies of the Superintendent, Head Warder and 2 posts of
Female Warders, may be filled up as early as possible.

There is also a need for a female medicak.attendant here. Also,
supply of medicines may be thought of ffomrGovernment agencies.

A post of a Counsellor may be created as the inmates have no one
to counsel them.

Investigation into cases pending at the police station level since
2011 may be expedited.

The maximum number of cases pending trail is at Khliehriat Court.
The Jailor as well as the inmates informed me that they are not
being produced in this Court regularly. Perhaps, the scheduled Jail
Trail on 22/04/2014 may clear up the backlog.

Inmate Suman Das claims to be an Indian National, hailing from
Silchar, Assam. It is not understood how he was booked under

section 14, Foreigners Act. -

12. The Meghalaya State Legal Services Authority (MSLSA) may be

persuaded to review the progress of the cases they have appointed
lawyers to. Perhaps, it is a case of non-payment of the dues of the
appointed lawyers.

lo ML)QN
(Shri. A. Pradhan} IPS (Retd.)

Special Rapporteur, NE Zone
National Human Rights Commission
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GOVERNMENT OF MEGHALAYA

OFFICE OF THE SUPERINTENDENT: DISTRICT JAIL: JOWAI

JAIL POPULATION AS ON 07-04-2014

CATEGORIES Male
01. | M.P.D.A. Detenues 16
02. | Sessions/ N.D.P.S. 10
03. | Undertria) 197
04. | Rigorous Imprisonment o1
05. | Simple Imprisonment Nil
TOTAL :- 224




LIST OF STAFF AND DATE OF JOINING IN JOWAI JAIL.

NOTE: Smti Cassandra Lyngdoh, female warder was transferred to Jowai

e st

Jail and performed her duties at Shillong Jail.

/w@w /fy»J' 3‘1&

Ratr toronden (1 Ja} Do tbren— -

SI.No. | Names of staff Designation. — - Date of No of 1 No of
Joining at sanction | vacant
Jowai Jail. post. post
1. Superintendent. 1. 1
2. Dr. Defender Pariat. Sr. MBHO. 01-09-2009.~ 1.
3. Shri James D. Marbaniang. Jailor. 24-01-2013. 1.
4. Shri Batskhem Nongbri. Asstt. Jailor. 01-11-2012. 1.
5. Smti Manroi Shilla. UDA. 12-07-12989 1.
6. Smti Jessica M. Shylla. LDA. -} . G0 200F A 2.
7. Shri Michael Dympep LDA. . JOOE-I I
8. Shri Wanebor Passah. Pharmacist. 12-06-2003. 1.
g. Shri Ramijee Upadhya. Head Warder. 23-01-2014. 3. 1
10 Shri Kul Bh. Thapa. -do- 20-06-2012.
11 -do-
12. Shri Brijnandan Rai. Warder 13-03-2009.
13. Shri RajKishore Singh Warder
14. Shri Synshartang Nongsiej. Warder 01-02-2012. 16
15. Shri Syrpai Manik-Syiem . -do- 21-10-2031.-
16. Shri Augustine Kurkalang. -do- 17-07-2009.
i7. Shri Makhon S Lyngdoh. - - ~-do- -03-2014,
18. Shri Raghubansh Rai. -do- 16-10-2009.
19. Shri Dinesh Das:— - -do-— 01-05-2010._|.
20. Shri Madhav Sharma. -do- 20-07-2009.
21. Shri Rajiv Kr. Singh. -do- 23-02-2010.
22. Shri Shyam Sharma. -do- 13-08-2009.
23. Shri Bijli Yadav. - --do- 04-08-2005. _
24. Shri Kermanick Syiem. - -do- 08-01-2012.
25. Shri Bunki Najiar. Officiating Warder. 06-08-2012.
26, Shri Shibait Suchiang. -do- 01-11-2011.
27. Shri Emiki Dhar. -do- 23-03-2013
28. Shri John Nongbri- = - ._  -do- 12-04-2014—|— 1 -
29. Smti Sandra D. Lamare. Female Warder 05-01-2012. 4 2
30. Smtl Cassandra Lyngdoh. -do- 07-06-2012.
31. -do-
32 -do-
33. Shri Dol Bh. Thapa. Cook. 25-10-1989. 2
34. Shri Arki Kharbuli. Cook. 04-04-1998.
35. Smti Meena Devi. Female sweeper. 12-02-2004. 2
36. Shri Arbiroy Kharbuli. Male Sweeper. 01-12-2004.
37. Smti Isynei Rymbait. Fernale Med/attendant. 11-10-2008. 2.
38. Shri Vigilius Nongkseh. Plumber. 14-05-1997. 1
39. | Smti Entymmala Pohlong. Peon. 05-06-1990. 1
40 Shri Anis Swer. Driver. 09-10-2011. 1
41. Shri Mukesh Rai. Havildar. 14-09-2012. 1
42. Shri Sephrine Kharsahnoh. Naik. 15-07-2009. 4
43. Shri Tithanath Rabha. -do- 19-07-2009.
44, Shri Andrew Muktieh. -do- 24-07-2009.
45. Shri Probin D Sangma. -do- 16-04-2008.
46. Shri Risly Siangbood. Craft Instructor. 01-056-2012. 1
47. Shri Wailad Sukhlain. Carpentry Instructor, 01-06- 2012. 1.
48, Shri Vicky Prince Wann. | Officiating Med/attendant i
Y7

;-
ry

Superintendent,

District Jail, Jowai.
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Extract of Rule 701 of the ‘Rules for Management of Jails in Assam’
contained in ‘Assam Jail Rules’ Part III made under the Prisoners

Act, 1894
ANNEXURE ‘D’
Rule 701. Accommodation capacity. The

accommodation capacity of sleeping wards;: gelt- and other
buildings intended for the occupation ofpmson’ers shall be
calculated in accordance with the following table:

Superficial Cubic
area per capacity
prisoner per
Square feet prisoner

Cubic feet
) Wards . . . 36 540
Cells . . . 75 1,000

“~ Hospital - . . . 54 - - - 900



e

Extract of Rules 284 of the ‘Rules for Management of Jails in
Assam’ contained in ‘Assam Jail Rules’ Part III made under the
Prisoners Act, 1894

ANNEXURE 'E’

Rule 284. Provision of sleeping berths... . Every:
prisoner, except an epileptic prisoner, shaliy 'iif -upper as in
lower-storeyed buildings, have a raised berth assigned to him
in his proper ward or cell at least 18 inches in height, 6 feet
long and 2 feet broad, to make certain that each prisoner
sleeps in a separate bed, and does not touch any other
prisoner; and the head of one berth shall be opposite the foot
of that next to it. The number of berth in each ward shall be,
in accordance with its capacity, calculated on the scale
prescribed in Chapter XXXVII. No explicit rule can be laid
down as to the character of raised berths, as the character, of
the ward, the nature of the soil and atmosphere, etc., must
be considered.

In wards- the berths shali be numbered and to each
prisoner shall be allotted a particular berth which he shali not

be aliowed to change and which he shall not leave without the.

permission of the night watchman on duty, and then only to
use the latrine.

-
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Extract of Rules 235 of the ‘Rules for Management of Jails in
Assam’ contained in ‘Assam Jail Rules’ Part IIT made under the
Prisoners Act, 1894

ANNEXURE ‘F’

Rule 235. Clothing for Convicts. Every prisoner -
sentenced to rigorous imprisonment shall be provided with jail
clothing according to the scale laid down in Chapter XXII.
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GOVERNMENT OF MEGHALAYA

PRISONS DEPARTMENT
OFFICE MEMORANDUM
No. PDS. 31/2009/38 Dated Shillong, the 9™ December, 2013.
Subject: Fixation of minimum wages to convict labourers and Under Trial Prisoners.

The matter relating to the fixation rates of minimum’ daily wages for
payment to the convict labourers has been under active consideration of the State

Government. -
The Governor of Meghalaya after careful consideration and in

conformity/compliance with the order of the Hon’ble Supreme Court has decided to fix
minimum wages for convict labourers at 50 % of the minimum wages approved by Labour
Department for various category-wise as follows :

Category of Workers Wages fixed by labour Deptt. Wages for convict labourers
1. Skilied labour T140/- %70/
2. Semi-Skilled labour T120/- Z60/-
-3, Unskilled labour 2100/- - T50/-

Payment of wages to the Under Trial Prisoners shall be in the same rate and
line of wages for comvicts on condition that any item to be manufactured by the
workmanship of Under Trial Prisoners in the jail workshop should either be sold in the
market and sales proceeds to be credited to Government Account as revenue or the
furniture etc., to be manufactured in such workshops may be utilized for use in the

Department. .
This order shall come into force with imrl_jediate effect.

A N

( Smti B. Ch. Sangma )
Under Secretary to the Govt. of Meghalaya
Prisons Department
Memo. No. PDS. 31/2009/38-A Dated Shillong, the 9™ Pecember, 2013.
Copy to;=
1. P.S.to Minister in-charge Prisons Department, Meghalaya, Shillong.
2. Principal Secretary to the Govt. of Meghalaya, Prisons Department.
3. Dircctor General of Prisons, Meghalaya, Shillong.
4. Commissioner of Labour, Meghalaya, Shillong.
«_—5""Superintendents of all District jails in the State of Meghalaya. Jowal
6. Deputy Secretary to the Govt. of Meghalaya, Finance (E) Department.

By order ctc,,

ﬂ?%;/\_/
Under Secretary to the Govt. of Meghalaya

& Prisons Department.
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L OF DER TAL PR NE ROV, TH LEG. ID C EL
E‘»I. Name of Undertrial Name of Court Name of Legal Aid Counsel assigned by the

No! Prisoners MSLSA '
1 | Smti Lovely Lamurong Jowai Court Smti C.Lyngkhoi,East Khasi Hills. T
2. | Smti Ioka Sayoo Khliehriat Court ! Do

3. | Shri Deklis Siangshal,, . Do ! Do

4, | Shri Vicky Dhar B Jowai Court ; Do
'S, | Shri_Tom Nongpiuh Do ' ! Do

6. | Shri Janaiki sayoo” Do Do T
7. | Shri Salanmiki Phawa Jowai Court Smti E.Rynjah

8. | Shri Salon Bareh Do Do

9. | Shri Don Dhai Do Do

10.| Shri Subhash Sangma Do Do

1%+Shri Nimarwiang Lyngdoh Do Do

12.| Shri Rilutmon Suchiang Do Do

13.| Shri Talbinus Dhar District and Session Court Smti B.Hynniewta

14.| Shri Bris Langstang Do Do

15.| Shri Daiwanchanmi Do Do

Lyngdoh

16.| Shri Kamwathmu Dkhar Do Do

17.| Shri Lidar Shadap Do Do

18,| Shri Banrap Myrchiang Do Do

19.| Shri Pradip Lywait Jowai Court Smti Phnyoosi Yobin

20.| Shri But Suchiang Do Do

21.1 Shri Sngaplang Mukhim Do Do

22.! Shri Bolgram Palan ADM ., Khliehriat Court . Do .

23.| Shri Ganesh Satnami Do ‘ : Do

24.| Shri Bitar Dkhar Jowai Court K Do

26.| Shri Toshi Pala Judicial Magistrate Jowai Smti. S.Kyndiah

27.] Shri Banson K.Pantiah Judicial Magistrate, Jowai Smti' S.Kyndiah

28.] Shri kitboklang Pasi Do Do

29.} Shri Erwin Gatphoh Do Do

30.| Shri Kom Rasmut Do Do

31.| Shri Dapura Sten Do f Do

32.| Shri Meshanbha siangshai Judicial Magistrate,Jowéi Shri B.Bama




;.‘.

Shri kurlan NongdBa;r

33. Do Do
34.| Shri Monbih Phaw# Do . Do
35.| Shri Mihsalan Maskut Do | ! Do
36.| Shri Micheal Sumer Do ‘ Do
37.1 Shri Thrynit phawd Juducial Magistrate, Jowai Shri Igbai.Ahmed
38.| Shri Karlus Kanai Do Do
39. Shri Ratanashwar Borah ADM,khliehriat Do
40.| Shri Amson sangma Do Do
41.[ Shri Sanjay Dev ' Do Do
42.] Shri Jalaluddin . Do Do
43.| Shri Maruk Talukdar.. ADM, Khliehriat Shri K.K.Gupta
44.| Shri Sujit Namo ».., Do Do
45.1 Shri Suresh Tam#ng Do Do
46.| Shri Manoj Kumdf. .. Do Do
47.| Shri santosh ChattH _ Do Do
48.| Shri Raju Dorji Do Do
49.| Shri Manjan Rai . ADM Khliehriat Shri A.Sharma
50.| Shri Anthony Pyngrope Do Do
51.| Shri living Dkhar Do Do
52.| Shri Rilang I Synnah ADM, khliehriat Smti Poonam Yadav
53.{ Shri Babu Thapa Do Do
54.1 Shri Willing Poshna Do Do
55.| Shri Babu! kuyri Do B3]
56.| Shri Brom Pohlong Amlarem Sub Division Smti Poonam Yadav
57.1 Shri Omphri sari Do Do
58.] Shri Three Sungoh Do Do
59.| Shri Mer Chyrmang ADM,Khliehriat Do
60.| Shri Stai Gympad Do Do
61.] Shri Damin Paslein ADM, Khliehriat Shri Abhijit Modak
62.| Shri Mardap Suchiang District and Session Judge,Jowai Do
63.1 Shri Wansalan langstang Do Do
64.] Shri Wanki Talang ADM,Khliehriat Do
65.| Shri Winlyroi Sungoh District and Session Judge, Jowai Do
66.t Shri Rinus Dkhar District and Session Judge, Jowai Shri A.Sharma
67.| Shri Singh Rabon ADM, Khliehriat 1 Do
68.] Shri Shisha Phawa District and Session Judge,Jowai Do
69.| Shri Richard Lyngdoh ADM, Khliehriat Do
1_70.| Shri Damehi Suting District and Session Judge,Jowai Do
71.] Shri Emkyrdan Bhoi District and Session Judge, Jowai Smti S.Kyndiah
72.] Shri Kamli Khongwang Do ' Do

i . —




e [
. 1, ,
73.] Shri Tynraimon Pohlong ADM, Khliehriat |- I Do
74.} Shri Skhem Shylla Do . Do R
75.1 Shri Loket Paschiang Do ' Do
76.| Shri Micheal suja ADM,Khliehriat Shri Bijay Dele i
77.] Shri Ribat Dkhar Judicial Magistrate, Jowai i Do .
78.| Shri Ngaitlang Lyngdoh ADM,Khliehriat ; ' Do !
79.1 Shri Rom Dkhar Do Do
80.] Shri Brian Iongla Do Do
81.| Shri kyrshan Rympbai District and Session Judge, Jowai Shri Phuyoosa Yobin
82.] Shri Trik Chyrmang ADM, Khliehriat Do
83.! Shri Swit Phawa_i.x Do Do
84.] Shri Kot Lyngshjahd . District and Session Judge,Jowai Do
85.| Shri Kyrdan Wanfi:: . Do Do
86.] Shri Romesh ThitRl District and Session Judge Jowai Shri O.D.V.Ladia
87.] Shri Bharat Gurinj: Do Do
88.1 Shri Roming Papldh Do * Do
! !
, 3 \ N
| Su emte/ndeﬂf, |
DistrietJail, Jowai '




' GOVERNMENT OF MEGHALAYA
PRISONS DEPARTMENT

NOTIFICATION -
Dated Shillong , the 24" July,2012

- The Govermor of Meghalaya is pleased to constitute a Board of
effect from the datereof issue of this

hall consist.of:thesfollowing

No. PDS.62/2011/21
 Visitors to the District Jails in Meghalaya with
' Notification for a Period of 2 (two) years. The Board s

" members:-

1. East Khasi Hills, Shillong .
agistrate , East Khasi Hills

Chairman - DistrictM

Members - 1.Shr W .H.D.Syngkon, Senior Advocate ,
Mawkha'}f Main Road, Shillong 793001
o 2. Dr. (_).P.J,:Agarwala, o
~ Opposite Pine Mount School, Shillong
3 Smti C.Lamin, (Retired Govt. Employee)
.—. - Mawlai Nonglum, Shillong 793008
4.Smti Theilin Phanbub, President,
Lympung Ki Seng Kynthei,
Lachumiere, Shillong

2. Jaiftia Hills, Jowai
Magistrate, J aintia Hills. ‘ )

: Chairman~—  District 3
Members.~ 1.Dr.J .N.thlm, Project Director of
Mihiyhtda Social Welfare Association,

9 Rev. Fr. Ferdinand Dkhar,

Director of Jaintia Hills Development Society

3.Shri C.Rymba,
Dolloi , Jowai
4 Shri C.S.Kyndiah,
Advocate of Jowai Bar Association

3. West Garo Hills. Tura
Chairman -  District @\Aagistrate West Garo Hills

Members - 1.Shr Be_t_ltinck M. Sangma, Retd. Joint Director,
Soil & Water Conservation , Lower Wadanang, Tura

2 Shri Ashutosh Sil, Retd J.P Tura D C Office, Tura

3 Smti Presilda P. Marak, Retd H.A, DHO Tura,
 C/o Hawakhana Baptist Church, Tura
4 Shri Jillyn Ridge K. Marak

Akhongiri , P.O.Tura

Mission-Compound -




Chaiman -
Members -

i

er oral Trafficking of Wor‘ne‘;i} & Children,

The functions and powers of the Board of Visitoré%are as follow:-
1. The Board of visitors shall pay a joint visit of inspectton to the Jail, every
- quarter. At each quarterly meeting of the Board, The Chairman shall draw
up a roster of visits to be paid by each visitor during me next three months.
This roster should ordinarily be drawn up so as to prémde for fortnightly
.. visits, but if any Board expresses a desire for weeklyivisits the Chairman .
should arrange accordingly. Save in exceptional ci:{iiumstances, visitors
shall pot visit the jail after lock up or Sundays. Visitor.%shall not ordinarily
visit the jail on jail holidays but if considered necessaty permission to do
) so may be accorded at the discretion of the jail Superinfendent™"— ~-— . _

2. It is the duty of the visitor te- satisfy himself that---j:t'he law and rules
___ regarding the management of prisons and prisoners are duly carried out in’

[ the jail, To Visitall parts of the jail and to see all prisoners and-to-hear-and
i enquire into any complaint that any prisoner may make. ]

p

34

3. A visitor may call for and inspect any book or other record in the jail,
provided that the Superintendent may decline to produce any book, paper
or record. for inspection if, for reasons to be recorded in writing, he
considers such production undesirable.

4. The Board of visitors shall meet at the Jail, inspect all building and
prisoners, hear any complaints and petitions that may be preférred, inspect
the prisoner’s foods and see€ it is of good quality and properly cooked,
examine the punishment book and satisfy themselves that it is-up to date
and that punishments awarded are in accordance with the rule, and

scrutinize any case of long detention of under trial prisoners.

]

Principal Secretary to the Govt. of Meghalaya
@  Prisons Department :

fay oxow
T T

,f‘ffi’i‘;ﬁ pEse e L o .
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py forwarded to :- i

Il
!

T4

Hemo No. PDS. 62/2011/21A

~

i
All Members '

Director General of Pl;iSOl’lS, Meghalaya, Shillong- -
Director pf Printing & Stationery, Meghalaya for publication in the next issue

of the Gazzette.

v
Superintendent, District Jails, Shiliong/Jowai/Tura/Williamnagar

By order etc,,

o

3

Under Secretary to the Govt. of Meghalaya

Prisons-Department_
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GOYERNMENT OF MEGHALAYA
PRISONS DEPARTMENT

NOTIFICATION
Dated Shillong, the 9™ March, 2012

i 1. East Khasi Hills.
sl ct & Sessions Jud

ge East Khasi Hi!h,Shﬂlbng,
intendent of Police East Khasi Hills

'c‘;‘*“- erintendent District Jail, Shillong.
:! ublic Prosecutor East Khasn Hills

2. Jaintia Hills

' District Magistrate Jaintia Hills

%27, Superintendent of Police Jaintia Hills
*‘3 Superintendent of District Jail, Jowai

¥ 4. Public Prosecutor Jaintia Hills_

3. West GaroHills

. District Magistrate West Garo Hills

. Superintendent of Police West Garo Hills
Superintendent of District Jail, Tura
Pubhc Prosccutor West Garo Hills

' . 4.. East Garo Hills

" District Magistrate-East Garo Hills-
Superintendent of Police East Garo Hills ,
Superintendent of District Jail, Williamnagar
Public Prosecutor East Garo Hills

No. PDS. 63/2011/12 : The Governor of Meghalaya is please to constitute the Under
_rlal Pnsoners Review Committee in the following District of the State of

» Chairman

Member

‘Member

Member

Chairman

Member

Member
Member

Chairman
Member
Member
Member _

‘Chairman— — -

Member
Member
Member

The function of the Under Trial Prisoners Review Committee is as follows:-

(1)'-T0‘ review every three months the cases of Under Trial Prisoners lodged for

more than 3 (three) months in prisons

(2) To hold regular monthly co-ordination meeting to dlscuss pendmg cases of

Undertrials for expediting dlsposal

The Committee shall come into force with effect from the date of issue
of this Notification.

- ——(-Shri-H..Marwein JAS)— — - — . — -
Principal Secretary to the Govt. of Meghalaya
Prisons Déepartment




OFFICE OF THE SUPERINTENDENT:::::::.:):DISTRICT JAIL:: o :SHILLONG.

No0.DJS.100/2013/02, ' Dated Shll!_ong, the 9% September 2013.

-
[

From : _The Supehntendent, I
District Jail, Shillong. - P | ‘
To : The Director General of Prisons,
. 1
Meghalaya, Shitlong. :

Sub : Visits by Board of Visitors.
|
|
'Ref : Your lettér No.PRI.83/2006/78, Dtd.05.09.2013.
Sir, A

o - — ;

With reference to the above, I have the honour to forward’
herewith the following mformatlon as desired, for favour of your kind information and .
necessary action please. ~77- - L el

1. No. of ws:ts by Board of Visitors to Jail from 01. 01 2012 till date - Thrice..
2. No. of visits by members of Board of Visitors to 3ail from 01.01. 2012 till -
date - Official is Gnce and Non-Official is 8(Eight). — T

' Yours faithfully,

(A.C.Ban]ah)
Superintendent,
?f(strict Jail, Shillong.

000




ANNEXURE ‘)’

Extract of Rules 11 and 12 of the *Rules for Management of Jails in Assam’
contained in ‘Assam Jail Rules’ Part III made under. the Pris isoners Act, 1894

11. Inspection of jails by Iﬁspector-GeneraI - (1) He  shall inspec—t' all
departments of every jail at district headquarters and at Shillong at ieast once a year and of
every jail at sub-divisional headquarters and at Tura, Kohima and Aijal at least once in two
years.

(2) During each inspection he shall personally see every prisoner then in confinement in.. .

the jail, he shall give every prisoner a reasonable opportunity of making any application or
complaint and shall investigate and dispose of such as relate to jail discipline.

(3) He shall inspect the vards, wards; cells, worksheds, and other enclosures, shall—

examine the garden, enquire into the character of the water-supply, the conservancy
arrangements, and the medical administration, shall see the food and ascertain that it is of

—-proper quality and quantity, and generally satisfy himself that the building and premises are
in proper order. o .

(4) He shall inspect all journals, registers and books maintained in_every department of
the jail, and initial or countersign them in token that he is satisfied that they are maintained
T accordance with rules. He shall satisfy himself that the orders of Government regarding
the arrangement and periodic destruction of records are observed.

(5) He shall inspect the warder establishment, satisfy himself as to its proficiency in drill
and musketry, inspect its arms and accoutrements, and test the ability of each jait officer of
the upper subordinate establishment to drill the guard.

12. Memorandum of inspection to be supplied to Superintendent - Immediately
after the inspection the Inspector-General shall furnish the Superintendent with a
memorandum embodying his opinion of the manner in which the jail is administered, the
extent to which the officers appear familiar with their duties, together with any suggestions
or order for the guidance of the Superintendent.
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